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ACT NO. V I  OF 18980 

(Received the ,assend of t h e  Govemov Genera2 on tAe 22nd 
March, 1898. 

An Act to consolidate and amend the Law 
relating to the Post Office i n  India. 

W H E R E A S  it is expedient to consolidate and amend 
the law relating to the Post Office in India ; 
It is hereby enacted as follows :- 

CHAPTER I. 

PRELIMINARY. 

Short title, 1. (1) This Act may be called the Indian Post 
efient, ~ p p l i -  Office Act, 1898. 
cation snd 
oommencc- (2) It extends to the whole of British India, 
ment. inclusive of Upper Burma, British Baluchistan, the 

Santhal Parganas and the Pargana of Spiti ; and it 
applies also to- 

(a )  all Native Indian subjects of Her Majesty 
in any place without and beyond British 
India ; 

( b )  all other British subjects within the t.erri- 
tories of any Native Prince or Chief in 
India ; and 

(c) all servants of the Queen, whether British 
subjects or not, within the territories of any 
Native Prince or Chief in India. 

(3) It shall come into force on the first day of 
July, 1898. 

Definitions. 2, I n  this Act, unless there is anything repug- 
nant in the subject or contsxt,-- 

(a) the expression " Director General" means 
the Director General of the Post Office of 
India : 

( b )  the 
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y - ( Chap ter I,- P~eZimirmly.- Secle'ol8 2.) 

( 8 )  the expression ";inland," used in relation to 
a postal article, means- 
(i) posted in British India and addressed to 

any place in British India or to any 
place for which a post office is establish- 
ed by the Governor General in Council 
beyond the limits of British India ; or 

(ii) posted at any post office established by 
the Governor General in Council 
beyond the limits of British India and 
addressed to any place for which any 
such post office is established or to any 
place in British India : 

( G )  the expression '( mail bag " includes a bag, 
box, parcel or dny other envelop or cover- 
ing in which postal articles in course of 
transmission by post are conveyed, whether 
it does or does not contain any such article : 

(d) the expr~ssion (' mail ship " means a ship 
employed for carrying mails, pursuant to  
contract or continuing arrangement, by the 
Government of India or Her Jfajesty's Gov- 
ernment or the Government of any British 
possession or foreign country : 

( e )  the expression " officer of the Post Office " 
includes any person employed in any busi- 
ness of the Post Office or on behalf of the 
Post Office : 

( E )  the expression "postage " means the duty 
chargeable for the transmission by post of 
postal articles. 

(g) the expression " postage stamp " means any 
stamp provided by the Governor General in 
Council for denoting postage or other fees or 
sums payable in respect of postal articles 
under this Act, and includes adhesive post- 
age stan~ps and stamps printed, embossed, 

impressed 
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impressed or otherwise indicated on any 
envelop, wrapper, postcard or 0th er article ; 

(12) the expression " post offioe " includes every 
house, building, room, carriage or place used 
for the purposes of the Post Office, and every 
letter-box provided by the Post Office for 
the reception of postal articles ; 

(i) the expression 'cpostal article ') inoludes a 
letter, postcard, newspapec, Book, pilttsrn or 
sample packet, parcel and every article or 
thing transmissible by post ; 

( j )  the expression " Post RXaster General " in- 
cludes a Deputy Post Master General or 
other officer exercising the powers of a Post 
Master General : and 

(k) the expression " Post Office " means 
the department presided over by the Direc- 
tor General. 

3. For the purposes of this Act,- 
Meaninge of 
- in  courseof (a) a postal article shall be deemed to be in 
transmission course of transmission by post from the time 
by post" a;? 
u dolivery. of its being delivered to a post officc t,o the 

time of its being delivered to the addressee 
or of its being returned to the sendor or 
otheywise disposed of under Chapter VIP : 

- ( b )  the delivery of a postal article of any descrip- 
tion to a postman or other person autlllor. 
ized to receive postal articles of that de- 
scription for the post shall deemed to be 
a delivery t o  a post office : snd 

(c )  the delivery of a postal article at the house 
or office of the addressee, or to the addressee 
or his servant or agent uc olhel* person con- 
sidered to be authorized to receive the arti- 
cle according to the usual manner of doliv- 
ering postal articles to the addressee, shall 
be deemed to be delivery to the addressee. 

CHAPTER 11, 



(Clzapter IT.-Privilege a ~ d  Protection of the Boo- 
elenmetat. -Sections 4-5.) 

CHAPTER, 11. 

PRIVILEGE AND PROTECTION O F  T B E  GOVERNMENT. 

4. ( I )  Wherever witllin British India posts or~,,1,,;,~ 
postal commu~iicstions are estal3lished by the Gover- prlvileve OE 

nor General in Council, thg Governor General i n  f~~~~~~ 
Council shall have the exclusive privilege of con- served to the 
veying by post, from one place to another, all letters "0ve'n"ent- 
except in the follotving cases, and shall also have 
the exclusive privilege of performing all the inciden- 
tal services of receiving, oollecting, sending, despatch- 
ing and delivering all letters, except in the follom~ing 
cases th3t is to say :- 

(a) letters sent by a private friend in his way, 
journey or travel, to be delivered by him to 
the person to whom they are directed, with- 
out hire, reward or other profit or advantage 
for receiving, carrying or delivering them ; 

( b )  letters solely concerning the affairs of the 
sende~ or receiver thereof, sent by a messen- 
ger on purpose ; and 

(c) letters solely concerning goods or pro pert,^ 
sent either by sea or by land to be delivered 
with the goods or property which the letters 
concern, without hire, reward or other profit 
or advantage for receiving, carrying or 
delivering them: 

Provided that nothing in this section shall author- 
ize any person to make a collection of letters excepted 
as aforesaid for the purpose of sending them other- 
wise than by post. 

(2) For the purposes of this section and section 5, 
the expression " letters " includes postcards. 

5. Wherever within British India posts or postal &riain 
communications are established by the Governor E''?; ex- 

General 
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(Chapter 1I.-.Privilege and P~*otection o f  the Gov- 
el.nment.-Xectiora 6. C h a ~ t e r  III.- Postage. 
-Section 7.) 

General in Council, the following persons are'expressly 
oonvey let- 
ters. forbidden to collect, carry, tender or deliver letters, or 

to receive letters for the purpose of carrying or de- 
livering them, although they obtain no hire, reward 
on other profit or advantage for so doing, that is to 
say :- 

(a) common carriers of passengers or goods, and 
6 

their servants or  agent.^, except as regards 
letters solely concerning goods in their carts 
or carriages ; and 

( 8 )  owners and masters of vessels sailing 01- pass- 
ing on any river or canal i n  British India, or 
between any ports or places in British India, 
and their servants or agents, except as 
regards letters solely concerning goods 
on board, and except as regards postal 
articles received for conveyance under 
Chapter VI I I .  

Esmmptivn 6. The Secretaly of State for India in Council 
from liability shall not incur any liability by reason of the loss, mis- 
for delivery, loss* de- delivery or delay of, or damage to, any postal article 
lay or dam- in course of transmission by post, except in so far as 
nge. such liability may in express terms be undertaken by 

the Governor General in Council as hereinafter pro- 
vided ; and no officer of the Post Office shall incur any 
liability by reason of any such loss, rnisdelivery, delay 
or damage, unless he has caused the salve fraudulently 
or by his wilful act or default. 

_B 

CHAPTER 111. 

- Power t o  
fix late8 of 7. (1) The Governor General jn Council may, by 
inlaud notification in the Gazette of India, fix the rates of 
age. postage and other sums to be charged in respect of 

postal 
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postal articles sent by the inland post under this Act, 
and may make rules as to the scale of weights, terms 
and  conditions subject to which the rates so fixzd 
shall be charged : 

Provided that the highest rste of postage, when 
prepaid, shall not exceed the rate set forth for each 
class of postal articles in the first schedule. 

(2) Unless and until such notifieation as aforesaid 
is issued, the rates set forth in the said schedule shall 
be the rates chargeable under this Act. 

(3) The Governor General in Council may, by 
notification in the Gazette of India, decla.re what 
packets may be sent by the inland post as book, 
pattern and sample packets within the meaning of 
this Act. 

8. The Governor General in Council may, oaer t o  

rule,- " Eake  as to pay- rules 

(a )  require the prepayment of postage on inland ;;;:;: and 

postal articles or any olass of inland postal fee, in ,,,. 
articles, and prescribe the manner in which tain cases. 
prepay rnent shall be made ; 

( b )  prescribe the postage to be charged on inland 
postal articlcs when the postage is not prepaid ' 

or is insufficiently prepaid ; 
(c) provide for the redirection of postal articles 

and the transmission by post of articles so 
redirected, either free of charge or subject 
to such further charge as may be specified 
in the rules ; and 

(d) prescribe the fees to be charged for the 
'' express delivery " of postal articles, in 
addition to, or instead of, any other postage 
chargeable thereon under this Act. 

Exp1anatiola.-" Express delivery " means delivery 
by a special messenger or conveyance. 

Power to  9. (1) The Governor General in  Council may 
make rules providing for tbe registration of news. as toregis- 

tered news- 
papers papers, 
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papers for transmission by inland post as registered 
newspapers. 

(2) For the purpose of such registration, every 
publication, consisting wholly or in great part of 
political or other news, or of articles relating thereto 
or to other current topics, with or without advertise- 
ments, sliall be deemed a newspaper, subject to the 
following conditions, namely :-- 

(a) that it is published in numbers at intervals 
of not more than thirty-one days; and 

( b )  that it has a hopad f ide list of subscribers. 
(3) An extra or supplemsnt to a newspaper, bear- 

ing the same date as the newspaper and transrnittecl 
therewith, shall be deemed to be part of the news- 
paper : 

Provided that no such extra or supplement shall 
be so deemed unless i t  consists wholly or in great part 
of matter like that of the newspaper and has tlie title 
and date of publication of the nem7spaper printed a t  
the top of each page. 

Bxp1anation.-Nothing in this section or in the 
rules thereunder shall be construed to render i t  com- 
pulsory to send newspapers by tlie inland post. 

Power to  de- 10. ( 1 )  Where ai*ran gements are in  force wit,h the 
clarerates of United Kingdom, or with any British possession or 
foreign post. 
age. foreign country, for the transmission by post of pqstal 

articles between British India and tlie United King- 
dom or sue11 possession or country, the Governor 
General in Council may, in conformity with the  pro- 
visions of such arrangements, declare what postage 
rates and other sums shall be charged in respect of 
such postal articles, and may make rules as to the 
scale of weight, terms and conditions subject to which 
tlie rates so declared shall be charged. 

(2) Unless and until such declaratiou as aforesaid 
is made, the existing rates and regulatious shall con- 
tinue in force. 

11. (1) B e  
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11. (1) The add*essee of a postal article on Liability for 
which postage or any othw sum chargeable undes F''r'$ of 
this Act is due, s l~al l  be, bound to pay the postage or 
sum so chargeable. on his accepting delivery of the 
postaJ article, unless he forthwith returns it unopened : 

Provided that, if any such postal article appears to 
the satisfaction of the Post Master General to have 
been. maliciously sent- for t l ~ e  purpose of annoying the 
addressee, he may remit the postage. 

(2) If any postal article on which postage or any 
other sum chargeable under this Act is due, is refused 
or returned as aforesaid, or if the addressee is dead or 

12. I f  any person refuses to pay any postage or Recovery 
other snm due from him under this. Act in respect of postage and 

other sums any postal article, the sum so due may, on applicatiop dueinrespect 
made by an officer of the Post Office authorized in this of postal arti- 
behalf by the written order of the Post Master Gen- 'less 
eral, be recovered for the uge of the Post Office from 
the person so refusing, as if i t  were a fine imposed 
under this Apt, by any Magistrate havin g jurisdict.ion 
where that person may for the time being be resident ; 
and the Post Master General may further direct that  
any other postal article, not being on Her Majesty's 
service, addressed to that person shall be withheld 
from him unti l  the sum. so due is paid or recovered 
as aforesaid. 

13. When a postal aiticle, on which any duty of customs- 
customs is pagable, has been received by post from t3;2:kv0 
any place beyond the limits of British India, and the to be 
duty bas been paid by the postal authorities at any able as post- 
customs-port or elesewhere, the amount of the dutv age. 
shall be recoverable as if it were postage due under 
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-Postage Xtamps.--8ectiom 16.) 

evidence of postage or other sum alleged to be due under this Act gl$'k"te in respect of a postal article,- 
( a )  the production of the postal article, having 

thereon the official mark of the Post Office 
denoting that the article has been refused, 
or that the adressee is dead or cannot be 
found, shall be facie evidence of the , 

fact so denoted, and 
( b )  the person from whom the postal article pur- 

ports to have come, shall, until the contrary 
is proved, be deemed to be the sender thereof. 

CHAPTER IV. 

- POSTAGE STAXPS. 

(2) The Governor General in Oouncil may make 
rules as to the supply, sale and use of postage stamps. 

(3) In  particular and without prejudice to the 
gsnerdity of the foregoing power, such rules may- 

(a) fix the price a t  which postage stamps shall 

( b )  declare the classes of postal articles in re- 
spect of which postage stamps shall Be used 
for the payment of postage or other sums 
chargeable under this Act ; 
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(Chapter I8.-Postage Stamps.--Section 17. Chap- 
ter V.-Cofiditiofzs o f  Trafismission o f  Postal 
Articles.-Sectiota 18.) 

'" (c) prescribe the conditions with regard to per- 
foration, defacement and all other matters 
subject to whioh postage stamps may be 
accepted or refused in payment of postage or 
other sums ; 

I (d) regulate the custody, supply and sale of 
postage-stamps ; 

( e )  declare the persons by whom and the terms 
and conditions subject to which postage 
stamps may be sold ; and 

(f)  prescribe the duties and remuneration of perm 
sons selling postage stamps. 

17. Postage stamps provided under section 16 f,"$;to be 
E 

shall be deemed to be stamps issued by Government deemed be 
for the purpose of revenue within the meaning of the stamps for 

x~v~f l s so .  Indian Peual Code, and, subject to the other pro- ~ ~ Q r ~ ~ ~ , ~ ~  
visions of -- this - -- - - Act, shall be used for the prepayment 
of postage or other sums chargeable under this Act in 
respect of postal articles, except where the Governor 
General in Council directs that prepayment shall be 
made in some other way. 

CHAPTER V. 

18. ( 1 )  The Governor General in Council may, Redelivery to 
by rule, provide for the redelivery to the sender, ~t;;;:~~~~~ 
without reference to the consent of the addressee in ,,,,se ,f - 
and si~bject to such conditions (if any) as may be transmission 
deemed fit, of any postal article in course of transmis- by post' 
sion by post. . 

(2) Save as provided by any rules that may be 
made under sub-section ( I ) ,  the sender shall not be 
entitled to recall a postal article in course of trans- 
mission by post, 

19. (1) Except 
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( ~ h a ~ h e r  P.- Condit40?m of T r ~ s m i s s i o l i  of Postal 
BrticZes.-Sectiotas 19-21.) 

19. ( 1 ' )  Except as otherwise provided by rule 
and subject to such conditions as may be prescribed 
thereby, no person shall send by post any explosive, 
dangerous, filthy, noxious or deleterious substance, 
any sharp instrument not properly protected, or any 
living creature which is either noxious or likely to 
injure postal articles in course of transmission by 
post or any officer of the Post Office. 

(2) No person shall send by post any article or 
thing which is likely to injure postal articles in 
course of transmission by post or any officer of the 
Post Office. 

20. No person shall send by post- 
(a )  any indecent or obscene printing, painting$ 

photograph, lithograph, engraving, book or 
card, or any other inde~ent  or obscene article, 
or 

( b )  any postal article having thereon, or on the 
cover thereof, any words, marks or designs 
of an  indecent, obscene, seditious, scurrilous, 
threatening or grossly off ensivs character. 

21. (1) The Governor General in Council may 
make rules as to the transmission by post of postal 
articles. 

(2) I n  particular and without prejudice to the 
generality of the foregoing power, suoh rules may;- 

( a )  provide for the granting receipts for, and 
the granting and obtaining oertificates of 
posting and delivery of, ostal articles d" and the sums to be paid, in  a dition to any 
other postage, for such receipts and certi- 
ficates ; and 

( B )  regulate covers, form, dimensions, maximum 
weight and enclosures, and the use of postal 
articles, otliur than letters, for making 
communications, 

(3) Postal 
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( Chapter 7.-Conditions of Tvarnspnissiorn of Postal 
Articles,-Secliorns 22-23.) 

(3) Postal articles shall be posted and delivered 
a.t such times and in such manner as the Director 
General map, by order, from time to time appoint. 

22. (1) Where tho despatch or delivery from a Power to 
post office of letters would be delayed by the des- ;;;ir; dos- 

patch or delivery therefrom at  the same time of book, deli,,,, of 

or sample packets and parcels, or any of them, cerfaill postal 
such packets or parcels, or any of them, may, subject 
to such rules as the Governor General in Council may 

'make in this behalf, be detaiued in the Post Office 
so long as may be necessary. 

(2) Where separate parcel posts are established, 
parcels may be forwarded and conveyed by them, be- 
ing detained, if necessary, in the Post Office for thzt 
purpose. 

23. (1) Any postal article sent by post in contra- f;;;!; 
vention of any of the provisions of this Act may be postala,.tioles 
detained and either returned to the sender or forward- posted in con- 
ed to destination, in each case charged with such ~ ~ ~ " " o ~  '' 
additional postage (if any) as the Governor General 
in Council may, by rule, direct, 

(2) Any officer in chargeof a post office or author- 
ized by the Post Master General in this behalf may 
open or unfasten any newspaper or any book, pattern 
or sample packet, in course of transmission by post, 
which he suspects to have been sent by post in con- 
travention of-section 21 or of any of the provisions of 
tl-lis Act relating to postage. 

(3)  Notwithstanding anything in sub-section (1)- 
(a) any postal article sent by post in contraven- 

tion of the provisions of section 19 may, 
under the authority of the Post Master Gen- 
eral, if necessary, be opened and destroyed : 
and 

(8) any postal article sent by post  in contraven- 
tion of -the provisions of section 20 may, 

under 



(Chapter P.- Conditions of Transmissiolz of PostG t 
At*tictes.-Sections 24-25.) 

under the authority of the Post Master 
General, be destroyed. 

Pomer 24. Where a postal article, suspected to contain wi th  postal 
a r c  any aontraband goods or anything liable to duty, is 
oontaining received for delivery a t  a post office, the officer in 
goods oon- 
trabRnd or charge of the post office shall send a notice in writing 
able to d ~ t y .  to the addressee inviting him to attend, either in per- 

son or by agent, within a specified time a t  the post 
office, and shall in tlie prcsence of the addressee or h is  
agent, or if the addressee or liis agent fails to attend a i  
aforesaid then in his absence, open and examine the 
postal article : 

Provided, first, that, i f  the Director General so 
directs in the case of any post offiae or class of post 
officss, the officer in charge of the post office shall 
oall in two respectable persons as witnesses before he 
opens a postal article in the absence of hhe addressee 
or his agent : 

l'rovided, secondly, that in all cases a postal 
article, after being opened under this section, shall 
be delivered to the addressee, unless it is required for 
the purpose of any further proceeding under this or 
any otber law or enactment for the time being in  
force, and that the opening of the postal article and 
the circumstances connected therewith shall be im- 
mediately repoyted to the Post Mastcr General : 

Provided, thirdly, that nothing in this section 
shall prevent the detention of parcels, by 
post from any place beyond the limits of British India 
a t  the customs-post or other place a t  which they 
are received, and the opening of parcels so received 
by the Custorns~authorities for the purpose of levying 
any duty of customs. 

Power to 25. Where a notification has been published under V I I I ~  
intercept section 19 of the Sea Customs Act, 1818, in respect of 
notified 
goods durillg any goods of any specified description, any officer of 
transmission the Post Office empow~ered in this behalf by the 
by l>ost, 

Governor 
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(Chapter ~ - ~ o t t d i t i o l a s o f  TI-afismissi on o f  Postat 
Articles.-Sectiogzs 26-27.) 

Governor General in  Council may search, or cause 
search to b s  made, for any such goods in  course of 
transmission by post, and shall deliver all such goods 
found to such officer as the Governor General in 
Council may appoint in this behalf, and such goods 
may be dispased of iu such manner as the Governor 
General in Council may direct. 

26. (1) On the occurrence of any public emer- Power to 
gency, or in the interest of the public safety or ~'~~~ti.lialrB 
tranquillity, the Governo; General in Council, or a for publio 
Local Government, or any officer specially authorized good. 
in th is  bel~alf by tho Governor General in Council, 
may, by order in writing, direct that any postal article 
or class or description of postal articles in course of 
trnnsmiss'ion by post shall be intercepted or detained, 
or shall be delivered to the Government or to an  
officer tl~erof mentioned in the order, to  be disposed 
of in such manner as the Governor General in Coun- 
cil may direct. 

(2) If any doubt arises as to tlie existence of a 
public emergency, or as to whether any act done 
under sub-section (1 )  was in the interest of the pub- 
lic safety or tranquillity, a certificate signed by a 
Secretary to the Government of India or to the Local 
Government shall be conclusivr: proof on the point. 

27. (I) Where a postal article is received by Power to 

post from any place beyond the limits of British 
India- t~ules from 

nbror~d bear- (a) bearing a fictitious postaqe stamp, that is ; , ,g  fi,,i ,,,,, 
to sag, any facsimile or imitation or repre. or previously 
sentation of a postage stamp, or used stamps. 

( 6 )  purporting to be prepaid wi th  any postage 
stamp which has been previously used to 
prepay any other postal article, 

the offioer in. charge of the post oEce a t  which the 
postal article is received, shall send a notice to the 

addressee 
2 F 
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addressee inviting him to attend, either in person or 
by agent, within a specified time a t  the pod  office to 
receive delivery of the postal article. 

(2) If the  addressee or his agent attends at the 
post office within the time specified in the notice and 
consents to make known to the officer in charge of the 
post office the name and address of t l ~ e  sender of the 
postal article and to re-deliver to the officer aforesaid 
tlie portion of the postal article which bears the ad- 
dress and the fictitious or previously used postage 
stamp, or, if t l ~ e  postal article is inseparable from the 
stamp, the entire postal article, the postal article 
shall be delivered to the addressee or his agent. 

(3) If the addressee or liis agent fails to attend a t  
the post office within the time specified in the notice, 
or, having attended within that time, refuses to make 
known the name and address of the sender or to re- 
deliver the postal article or portion thereof as re- 
quired by sub-section ( 2 ) ,  the postal article shall not  
be delivered to him, but shall be disposed of in such 
manner as the Governor General in Council may 
direct. 

Explanation.-Por the purposes of this section, the 
expression c c  postage stamp " includes any postage 
stamp for denoting any rate or duty of postage of 
any part of Her Majesty's dominions or of any Nativc 
State or foreign country. 

OHAPTEB VI. 

REGISTRATION, INSURANCE AND VALUE-YAPABLE 
POST. 

28, Thc sender of a Postal article may, subject to 
the other provisions of this Act, have the article re- 
gistered a t  the post office at wliich it is posted, and 
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(Chapter  71.-Registration, Issurance ulzd Value-  
payhle Post.-Sections 29-30.) 

require a reoeipt therefor ; and tlle Governor Gcneral 
in Council may, by notification in the Gazette of 
India, direct that, in addition to any postage charge- 
able under this Act, such further fee as may be 
fixed by the notification shall be paid on account of 
the registration of postal articles. 

29. (1) The Governor General in Council may Power to  
i make rules as to the registration of postal articles. make r~iles 

i to registia- 
(2) I n  particular and mrithout prejudice to t h e  tion. 

generality of the foregoing power, such rules may- 
(a)  declare i n  what cases registration shall be 

required ; 
( B )  prescribe the manner in which the fees for 

registration shall be paid ; and 
( c )  direct that twice the fee for registration shall 

be levied on the delivery of a postal articlo 
required to be registered on which the fee 
for registration has not been prepaid. 

(3) Postal articles made over to the Post OLEce for 
the purpose of being registered, sliall be delivered, 
when registered, a t  such times and in such manner 
as the Director General may, by order, from time to 
time appoint. 

30. The Governor General in Council may, by ~,,,,.,,,, 
notification in the Gazette of India, direct- of postal 

( a )  that any postal article may, sullject to the 3rti0'e6- 

other provisions of this Act, be insured a t  
the post office at  which it is posted, against 
the risk of loss or damage in caul-se of 
transmission by post, aud that a receipt 
therefor shall be granted to tlie person 
posting it ; and 

(6) that, in addition to ally postage and fees 
for pegistration chargeable under this Act, 
suoh further fee as may be fixed by the 

notification 
~ F E  



(Chapter 271.-Begistgvxtion, In~ug*ance 09ad Vatzce- 
payable 2ost.-Sections 31-33.) 

notification shall be paid on account of 
the insurance of postal articles. 

Power to 
require 
insuronco of 
postal 
articles. 

Power to 
mako rules 
as to ihsur- 
ance. 

31. The Governor General in Council may, by 
notification in the Gazette of India, declare in  what 
cases insuyance shall be required, and direct tlrat any 
postal article containing anything required to be 
insured, mhic11 llns been posted without being insured, 
shall be returned to the sender or shall be delivered to 
tlie addressee, subject to thc payment of such special 
fee as may be fixed by the notification : 

Provided that the  levy of such special fee as 
aforesaid sllall not impose any liability upon the 
Secretary of State for India in Council in respect of 
the postal article. 

32. (1) The Governor General in Coullcil may 
make rules as to the  insurance of postal articles. 

(2) I n  particular and witllout prejudice to t\rs 
generalit,y of the foregoing power, such rules may- 

(a) declare what classes of postal articles may 
be insured under section 30 ; 

( b )  fix the limit of the  amount for whicli 
postal articles may be insured ; and 

(c) prescribe the manner in  wbicll the fees for  
insurance shall be paid. 

(3) Postal articles made over to the Post Ofice 
for the purpose of being insured, shall be delivered, 
when insured, a t  such places and times and in such 
manner as the Director General may, by order, from 
time to time appoint. 

Liability it1 
iespect of 

33. Subject to such conditions and restrictions as 
postal ;brt,icles the Governor General in Council may, by rule, pre- 
insured. scribe, tlie Secretary of State for India in Coullcil 

shall be liable t>o pay co~upensation, not exceeding the 
amount for which a postal mticle has been insured, 

: to  sender thereof for the loss of tha postal article or 
its 
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its contents, or for any damage caused t o  it in course 
of transmission by post: 

Provided that the compensation so payable shall in 
no case exceed the value of the article lost or the 
amount of tho damage caused. 

34. The Governor General in Council may, by Tl.anslqisdou 
notification in the Gazette of India, direct that, sub- by post of 

ject to the other provisions of this Act and to the ;{i:e;:~;;~ 
payment of fees at such rates as may be fixed by the p.ytiole, 
notitication, a, sum of money specified in writing a t  
the time of posting by the sender of a postal article 
shall be recoverable on the delivery thereof from the 
addressee, and tliat tlie sum, so recovered, shall be 
paid to the sender : 

Provided that tbe Secretary of State for India in  
Coulicil sliall not incur any liability in respect of 
the sum specified for recovery, unless and until that 
sum has been received from the addressee. 

Bxplann tic,fi.-Postal articles sent in accordance 
with the provisions of this section may be described 
as " value-payable " postal articles. 

35. (1) The Governor General in Council may rowerto 
make rules as to the transmission by post of value :E;;;;;- 
payable postal al.ticles. payable 

(2) In particular and without prejudice to the ~ ~ ~ ~ ~ ~ , .  
generality of tlie foregoing power, such rules may- 

(a) declare mhat classes of postal articles may 
be sent as value-payable postal article0 : 

( b )  direct that no postal article shall be so sent 
unless the sender declares that it is 
sent in execution of a bot16 $de order 
received by him ; 

. (c) limit the value to be recovered on the 
delivery of any value-payable postal 
article ; and 

(d) prescribe 



( Qfiapter 71.-n'egbtr~atioh, I./iszcvun es aazd. Eatzce- 
payable. Post.-Section 36. CJzupter YII.- 
Ufi,deEive~ed Postal Articles.-Section 37.) 

(d) prescribe the form of declaration to be 
made by the senders of value-payable 
postal articles, and the time and manner 
of the payment of. fees. 

i (.?) Postal articles shall be made over to the Post 
; Office for the purpose of being sent as " value-payable " 
I and &all be delivered, nrheu so sent, at  such times 

and in such manner as the Director General may, by 
" order, from time to time appoint, 

Power to 
pi ve effect to 
arrange - 
ments with 
other 
countries. 

36, (1) Where arrangements are in force with the 
United Kingdom, or with any British possession, 
Native State or foreign eountry, for the transmission 
by post of registered, insured or value-payable postal 
articles between British India and the United King- 
dom or such possession, State or country, the Governor 
General in Council may make rules to give effect tq 
such arrangements. 

(2) I n  particular and without prejudice to the 
generality of the foregoing power, such r.ulos may 
prescribe-- 

(a) the form of declaration to be made bv the 
senders of such postal articles as ifore- 
said ; and 

( b )  the fees to be charged in respect tllercof. 

Power to 37. ( 1 )  The Governor General in  Council ma,y 
malterulcs as make rules as to the disposal of postal articles which to disposal of 
undelivercd for  a n y  reason cannot be delivered (hereinafter refer- 
poslal red to as undelivered postal articles "). 
articles. 

(2) I n  
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(Chagder Y I%- Ut~dilivered Postal Bvticles.--Set- 
tions 38-39.) 

(2) I n  l~articular and without prejudice to the 
generality of- the foregoing power, sucl1 rules may- 

fa) prescribe the period during u7liich undeli- 
vered postal articlesat a post office sllall 
remain in that office ; and 

( b )  provide for the publication of lists of 
undelivered postal articles, or of any 
class of undelivered postal articles. 

(3) Every undelivered postal article, after being 
I 

detained a t  a post office for the period prescribed by 
'rule under the foregoing provisions of this section, 
shall bs either forwarded, free of further charge, to 
the post office a t  which i t  was posted, for return to 
the sender, or sent to the office of the Post Master 

? ,.>.. 
General. 

. .. 38. ( I )  Every postal article received a t  the offics ~ j ~ ~ ~ ~ ~ l  of 
of tlle Post Master General under sub-section (3) of undrlivered 

section 37 shall be dealt with as follows :- 
(a). if practicable, it shall bc redirected and :;$:~be 

forwarded by post to the addressee ; or, 
( b )  if i t  cannot be redirected and forwarded 

as atoresaid, it  shall be opened by some 
officer, appointed by the Post Master 
General in this behalf and bound to 
secrecy, in order to ascertain the name 
and address of the sender. 

(2) If tbe name and address of the sender are so 
ascertained, it  &hall be returned by post to tile sender, 
free of further c1:ar.ge or subject to such further 
charge as the Governor General- in Council may, by 
rule, direct.. 

39. Undelivered postal articles wllich cannot be Final dis. 
disposed of under the foregoing provisions, shall be delivered 
detained in the office of tho Post Master General for postal 
such further period (if any), and sball be dealt with articles. 

in such manner as the Governor General in Council 
rna.y, by rule, direct : 

Provided 
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(Chapter 'PII1.-#hi$ Letters.-sections 40-41 .) 

Provided that- 
(a )  letters and postcards shall he destroyed ; 
( b )  inoney or saleable property, not  being of 

a perishable nature, found in any un-  
delivered postal article, s l~a l l  be detained 
for a period of one year in t h e  office of 
the Post Master General, and, if on the 
expiratmion of that period no person has 
established liis right thereto, shall, if 
money, b e  credited to the Post  OEce, 
and, if saleable property, be sold, the 
sale-proceeds being credited to the  Post 
office. 

CBAPTER VIII .  

D U ~ Y  of 40. The master of ship, not being a mail ship, 
master of to depart from any port i n  British India t o  any 
ahill, depart- 
ing from any port williin, or any p i d  or place beyond, British India, 
port in shall receive on board any inail. bag tendered to liiln 

by any officer of tlie Post Office for DOnvPyanc~, and not being 
a mail ship ,  grantinn s receipt therefor in  such form as tile 
t o  Governor General in  Council map, by rule, prescribe, 
mail bags. and shall, without delay, deliver the same a t  the port, 

or place of destination. 
D U ~ J  of 41. (I) The master of a ship arriving a t  any 
master of ship orriril,g port in  British India shall, without delay, cause evers 
at any port postal article or mail bag on board wliicll is direct& 
i n  Bri!isll to tha t  port and is within the exclusive privilege con- 
lodin 111 
respPat of ferred on the Governor General i n  C o ~ ~ n c i l  by see- 
postal nlticles tioil 4, to be  delivered either a t  the post office a t  tha t  
a l ~ d  mail 
bsgs on port or tto sowe officer of the Post Ofice aathorized in  
honrd. this behalf by tho Yost Master General. 

(2) If 
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(2)  If there is on board any postal article or mail 
bag which is directed to any other place within British 
India and is within the exclusive privilege aforesaid, 
the master shall, without delay, report the fact to the 
officer in charge of the post ofice a t  t he  port of arrival 
and act according to the directions he  may receive 
from such officer, and the receipt of such officer shall 
discharge him from all  further responsibility in respect 
of the postal article or mail bag. 

42. The Governor General i n  Coancil may, by A l l o ~ a n c e o f  
gratuities for notification in the Gazette of India, declare what co,,e,,,ceof 

gratuities shall be allowed to masters of ships, not be- 1)ostal articles 
ing mail slips,  in  respect of postal articles received by :61zf,:9ifian 
tbem for conveyance on behalf of the Post Office ; mail sh ip .  
and the master of a ship, not beiug a mail ship, about 
to  leave any port in British India as aforesaid shall, if 
he  receives on board a mail bag for conveyance, be 
entitled to demand and obtain immediately the amount 
of the gratuity p a y ~ b l e  under this section in  respect 
of the  mail bag and its contents. 

CHAPTER IX. 

43. (1) The Governor General in Council may Powerto 
provide for the  remitking of small sutris of money maintaiu 

money order t l~rough the P ost Office by means of money orders, syslenl and 
and may make rules as to such money cr'ders. to make rules 

as to remit- 
(2) I n  particular and without prejudice to the tauces there- 

generality of the foregoing power, such rules may by. 

prescribe- 
(a) the limit of amount for which money 

orders may be issued ; 
( b )  the period during wliich money orders 

shall remain c urreut ; and 
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( Q h a p t c ~  IZ.-Money Orders.--8ectiows 44-46.) 

(c )  the rates of commission or the fees to be 
charged on money orders or in respect 
thereof. 

Power for 44. (1) Subject to such conditions as the Gover- 
to nor General in Council may, by rules made under sec- recall money 

order or tion 43, prescribe in respect of the levy of additional 
name of rates of c~mmission or fees or any other mattel-s, a per- 
payee. son remitting money through the Post Office by 

moans of a money order may require that the amount 
of the order, if not paid to the payee, be repaid to 
him, or be paid to such person other than the original 

+ / payee as he may direct. 

i (2) If neithcr tile payee nos the remitter of a 
money order can be found, and if within the period of ! one year from the date of the issue of the order no 
claim is made by such payee or remitter, the amount 
of such order shall not be claimable from the Govern- 
ment. 

Powor to 45. The Governor General in Council may autllor- 
provide for ize tile issue, i n  such form as may be suitable, of 
the issue of 
postal orders. money orders, to be called postal orders or by sucll 

other designation as may be deemed appropriate, for 
certain fixed amounts, and may make rules as to the 
rates of commission to be cliarged thereon and the 
manner in which, and conditions subject to which, 
they may be issued, paici and cancelled : 

l'rovided that no such order sllall be issued for an 
an~ount  in excess of ten rupees. 

Power to give 46. (1) Where arrangements are in force with 
effeotto the United Kingdom, or with any British possession, 
arrangements 

Native State or Foreign country, for the issue and 
countries. payment through tbe Post Office of money orders 

between British Iudia and the U ~ ~ i t e d  Kingdom or 
such possession, State or country, the Governor 
General in Council may make rules to givo effect to 
such arrangements. 

(2) In  
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CCbpber IX.-21Za~ey Orde+*s.--St?ctiuns 47-48.), 

(2): In ,  particular and m;i.thout prejudice to the 
generality of the foregoing power, such rules may 
pres.cri.be- 

(a), the manner in which, and tlie conditions 
subject to wliicll, such orders may be 
issued and paid in British India ; and 

( b )  the rates of commission to be charged thereon. 
47. If any person, nitllout reasonable excuse, the ~ ~ , O ~ z ~ ~  

iurden of proving which shall .li-e on him, neglects paid to tho 
or refuses to refunci- wrong 

person. 
(a)  any amount pald to him in respect of a 

money order by a n  officer of tho Post 
Office in excess of aha t  ougll t to have 
been paid to him in respect thereof, or 

( b )  the amount of a money order paid by a n  
officer of the Post Ofice to 11im instead of 
to some other person to whom it ought to 
have. been paid, 

such amount sllall be recoverable by an  onicer of 
the Post Office authorized by the Post Master Gen- 
eral in this belialf ftom the person s o  neglecting or 
refusing as if it were an arrear of land revenue due 
fpom him. 

48.. No. suit.or other legal lsroceeding shall be Exemp 
instituted against tlle Secretary of State for India in ~~0~~~ 

Council or any offi~cer of the Yoet Office in re- nlouejord 
spec$ of- 

(.a)., anything done under any rules made by the 
Governor General i n  ' Council under this 
Chapter; or 

(b)  the wrong payment of a money order caused by 
incorrect or incomplete illformation given 
by the remitter as to the name and address 
of the payee, provided that, as regards in- 
complete iuformation, there was reasonable 
jus tificatioii for accepting the information 

as 
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(Chapter a'.--Pefialties and Procedure.-8ectiota 49.) 

as a sufficient description for the purpose 
of identifying tlie payee ; or 

(G) tile payment of any money order being refus- 
ed or delayed by, or on account of, any acci- 
dental neglect, omission or mistake, by, or 
on tlie part of, an officer of the Post Office, 
or fcr any other cause whatsoever, other 
than the fraud or wilful act or default of 
such officer ; 01. 

( ( 1 )  any wrong payment of a money order after 
the expiration of one year from tlie date 
of the issue of the order. 

CHAPTER X. 

PENALTIES A N D  PROCEDURE. 

Ofeaces  by O$cegms of t Jzs Post Oflce.  

Penalty for 49. Whoever, heing employed to carry or deliver 
lniscoudllct any i ~ ~ a i l  bag or any postal article in  course of trans- 
of person em-  
plorcd to mission by post, - 
carry or deli- ( a )  is i n  a state of intoxication while so em- 
ver mail baga 
or postal 

ployed, or 
art ioles. (b) is guilty of carelessness or other misconduct, 

whereby the safety of any such mail bag or 
postal article as aforesaid is endangered, or 

( c )  loiters or lvaltes delay in thc conveyance or 
cielive~y of any such mail bag or postal 
article as aforesaid, or 

(d) does not use due care and diligence safely 
to convey or deliver any such niail bag or 
postal article a,s aforesaid, 

be punishable with fine which may extend to 
fifty rupees. 

Penalty fcr 50. T~hoever,  being eniploped to carry or deliver 
voluntary any mail bag or any postal article in course of trans- 
mithdramnl 
from duty, mission by post!, voluntarily withdraws from the 
without per- duties 
mission or 
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5 1-53.) 

duties of his office without permission or without hav- of 
person em- 

ing given one month's previous notice in mrritiIIg, ployed to 
shall be punishable with imprisonment mlhicl~ nlay c a w  or de - 

liver mail extend t o  one month, or with fine which may extend bags or post. 

iT to fifty rupees, or with both. a1 artioles. 

t 51. Whoever, being employed to carry or deliver 2:;; k~~ 
6 any postal article in  course of transmission by post ,,try in ,,. 
b and required while so employed to keep any regist.er, ~ i s t e r  by pel son I;ept 

F makes, or causes or suffers to be made, any false entry to 
f in the register wit11 intent to induce the belief t h a t  carry or 

k he has visited a place, or delivered a postal article, ~ ~ ~ ~ ~ ~ ~ 8 . p 0 s t n 1  
which he has not visited or delivered, shall be punish- 
able with imprisonmcat for a term which may extend 

I; to six months, or with fine which may extend to one 
hundred rupees, or with both. 

52. Whoever, being a n  officer of the Post Ofice, penalty for 
theft, disllon- commits theft, in respect of, or dishonestly misappro- n~ i r any lu -  

priatrs, or, for any  purpose whatsoever, secretes, r~riatlou, 
destroys or throws away, any postal article in  course ~ s ~ . ~ ~ ~ ~ ; , , ,  
of transmission by post or anything contained therein, or throwing 
shall be punishable with imprisonment for a term aw;lY* of 

postal 
which may extend to  seven years, and shall also be arbicleR. 
punishable with fine. 

5.3. W hoever, being a n  officer of the Post Onice, Penalts for 
o p e ~ l i ~ ~ g ,  de- contrary to  his duty, opens, or causes or suffers to be taiuiug or 

opened, any postal article i n  course of transmission By delaying 
postal post, or wilfully detains or delays, or causes or suffers articles. 

to be detained or delayed, any such postal article, 
shall be punishable ~ i t h  imprisonment for a term which 
may extend to two years, or with fine, or with both : 

Provided that n o t l ~ i ~ ~ g  in this section shall extelld 
to the opening, detaining or  delaying of any postal 
article uncler the authority of tliis Act or in obedieilce 
to the order in writing of the Governor General in  
Council or the direction of a competent Court. 

54. Wl~oevg., 
3 2 



Penalty for 54. Whoever, being an officer of th'e Post Office,- 
fraud in corr- 
nection with ( a )  fraudulently puts any vrong official mark 
official on a postal article, or 
marks and 
for receipt of (15) fraudulently alters,.removes or causes to dis- 
excess post- 
age. 

appear any offic~al mark wliich is on a 
postal article, or, 

(o) being entrusted with the delivery of any 
postal article, knowingly demands or re- 

% ceives any sum of money in respect of the 
postage tlicreof which is not chargeable 
under this Act, 

slinll be punishable with imprisoument foy a term 
which may extend to two years, and sl~all  also be 
punisliable with fine. 

Penalty for 55. Whoever, being an officer of the Post Office 
fi.audu!entl~ entrusted with the preparing or keeping of any 
preparing, 
alto,ing, document, fraudulently prepares tlie document 
secreting or incorrectly, or alters or secretes or destroys the docn- 

rnent, shall be punisliable with imprisonment for a 
d0oument.s. term wliich may extend to two years, and shall also 

be punisliable with fine. 
56. Whoever, being an officer of tho I'ost Office, 

sends by post, or puts into any mail bag, any postal 
postal article upen which postage has not been paid or 

articles. charged in the manner proscribed by this Act!, intend- 
ing thereby to defraud the Government of the postage 
on such postal article, shall bo punishable with im- 
prisonment for a term which may extend to two years, 
and sliall also be punishable with fine. 

57. ( I )  ViTlioever, being an oEcer of the Post 
o ~ o ~ ~ c , " c ~ s  Office, employee\ in any place in India beyond the 
;;;EF$si;e limits of British India in shicli posts are established 
srihish India, by the Governor General in Council, or being appoint- 

ed to sell postage stamps in any such place, commits 
therein an offence punishable under this ~ c t ,  
shall bc punishable eill~cr in the placc where 

tt1c 
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the offence was committed by any Court or officer 
duly empowered by the Governor General in  Council 
to take congizance of offences committed in that 
place, or in any part of British India by any Court of 
competent jurisdiction as if the offence had been 

s committed in that part. 
(2)  T l ~ e  provisions of seotion 188 of the Code of 

: v of 1898. Crimina.1 Procedure, 1898, sliall not apply to any 
offence referred to in this section. 

i Other OJences. 58. (1 )  VThoever-- Penalty for 
contravention 

p (a) conveys otherwise than by post, a letter of 4. 
t witliin tlie exclusive privilege conferred 
i on the Governor General in  Council by 

section 4, or 
( b )  performs any eervicc incidental to conveying, 

otherwise than by post, any letter within 
the exclusive privilege aforesaid, or 

(c)  s e ~ d s ,  or tenders or delivers in oi-der to be 
sent, otherwise than by post, a letter 
within the exclusive privilege aforesaid, 
01' 

(d) makes a collectien of letters excepted from 
the exclusive privilege aforesaid for the 
purpose of sending them otherwise than 
by. post, 

shall be punishable with the fine which may ex- 
tend to fifty rupees for every such letter. 

(2)  Whoever, having already been convicted of an 
offence under this section, is again convicted there- 
under, shall, on every such subsequent conviction, be 
punishable with fine which may extend to five 
hundred rupces. 

59. (1) Whoever, in contravention of the provi- Peualty for 
sions of section 5, carries, receives, tenders or delivers yl;;,!!;tp 

lettors, 



Penal t j  for 
breach of 
rules und er  
sectioll 16. 

Ponalty for.  
coutravention 
of seotiou 1 9  
or 20. 

Penalty for 
defiling or 
injuri~lg post 
offioo letter- 
boxes. 
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(Chapter X. - Penalties apzd P~ocedure.-Sections % 3, 

60-62.) 

letters, or collects letters, shall be punid1a1)le wit11 
fine which may extend to fifty rupees for cvery such 
letter. 

(2) Whoever, having already been convicted of a n  
offence under this section, is again convicted there- 
under, shall, on every sucll subsequent convictioii, 
be punishable wi th  fine which may extend to five 
hundred rupees. 

60. Whoever, being appointed to sell postage 
stamps,- 

(a )  takes from any purchaser for ally postage 
stamp or quantity of lsostage stamps a 
pricc-bigher than that fixed by any rule 
made under seotion 16, sub-section (3 , ,  
clause (a), shall be punishable wit11 im- 
prisonment for a term which may extend 
to six months, or with fine which may 
extend to two hundred rupees, or with 
both ; or 

( b )  commits a breach of any other rule made 
under section 16, shall bc punishable with 
fine which may extend to two hundred 
rupees, 

81. (1) %r)loever, in contravention of the prc~vi- 
sions of section 19 or section 20, sends or tcnders or 
makes over in order to be  sent by post anv postal 
article or anything, shall be punishable with im- 
13sisonment for a term which any ox tend to one year, 
or with fino, or wit11 both. 

(2) Tho cleten t ion in the Post Office of any postal 
arlicle on the ground of its having been seat in con- 
travention of the provisions of section 1 9  or section 
20, shall not exempt the sender from any proceedings 
which might have Been taken if the postal article had 
been delivered in due cou1se of pnst. 

62. TVhoever places in or against, any letter-box 
provided by the Yost Office for the rezeption of post.al 

articles 
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articles any fire, match or light, any explosive, 
dangerous, filthy, noxious or deleterious substance, 
or any fluid, or commits a nuisance in or against any 
such letter-box or does auything likely to injure any 
such letter-box or its appurtenances or contents, 
shall be punishable with imprisonment for a term 
which may extend to one year, or with fine, or wit11 
both. 

63. Whoever, without due autllority, affixes any Penalty for 
placard, advertisement, notice, list, document, board :Fj;;c::i; 
or other thing in or on, or paints, tars or i n  any way thingto, or 

disfigures any post office or any letter-box provided painting, tar. 
ring or dia- by the Post Office for the reception of postal figunny,post 

articles, sllall be punishable with fine which may office orpost 
extend to fifty rupees. office letter- 

64. Whoever, being required by this Act to make P&ta for 
a declaration in respect of any postal article to be making fahe 

declaiatiou. sent by post or the contents or value tl~ereof, makes 
in his declaration any statement which he knows, or 
has reason to beliove, to he false, or does not believe 
to be true, shall be punishable \+ith fine whicli may 
extend to two hundred rupees, and, if the false de- 

I olaration is made for the purpose of defrauding the 
k Govqrnment, with fine which may extend to five 

hundred rupees. 
65. Whoever, being the master of a ship,- Penalty for 
(a) fails to comply with the provisions of section master of 

40, or, ship failing 
to comply 

(8 )  without reasonable excuse, the burden of with t he  
proving which shall lie on him, fails to 

seotion 40 
deliver any postal ai-ticle or mail bag or to or 41. 
comply with the directions of the officer 
in charge of the post office a t  a port of 
arrival, as required by section 41, 

ehall be punishable with fine which may extend 
to one thousand rupees. 

66. ( I )  Whoever, 
2 a 
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Penalty fay 66, (1) Whoever, being either the master of a 
deteutiwa of 
lettels on  ship arriving at  any port in British India or any one 
boardvessel on board, knowingly has ill l~is  baggaye or in his 
arriving in 
port. possession or custody, after the postal articles O I ~  

board or any of them have been seut to the post office 
a t  the port of arrival, any postal article within the 
exclusive privilege conferred on the Governor General 
in Council by section 4, shall be punishable with 
fine mllich may extend to fifty rupees for every ~uc l l  
po.tal article as aforesaid. 

(2) Whoever, being such master or other person 
as aforesaid, de ta i~~s  any such postal article as afore- 
said after demand made for it by an officer of the 
Post Office, shall be punishable with fine which may 
extend to one hundred rupees for every such postal 
aisticle 

Penalty for 67. mVhoever, except under tbe authority of this 
detainillg Act or in obedience to the order in ~ v r i t i ~ g  of tho 
malls or 
openisg mail Governor General in Council or the direction of a 
bag. competent Coui%, detains the mails or any postal article 

in course of transmission by post, or on any pretence 
opens a mail bag in caul-se of transmission by post, 
sllall be punishable with fine which may extend to  
two huudred rupees : 

Piwvided that notl~ing in this section sl~all  pr6vcnt 
the detention of an officer of the Post Office carrying 
the mails or any postal article in course of transmission 
by post, on a cl~arge of having committ~d an offence 
declared to be cognizable by the Code of Criminal 
Procedure, 1898, or any other law for the time beitlg v 
in force. 

Penaltv for 68. Whoever fraudulently retains, or wilfully 
retaiuiilg postalartides ~eoretes or m:lkes away mitli, or keeps or detains, or 
wrongly deli- wheil required by an officer of tile yost Office, neglects 
veled Or l r a i l  or refuses to deliver up, ally postal article in course of 
hag,. transmission by post nthich ought to have been deli- 

vered to auy other person, or a mail bag containing a 
postal 
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postal article, shall be punishable with imprisonment 
Eor a term which may extend to t a u  years, and 
shall also be punishable with fine. 

69. Whoever, not being an officer of tlie Post 
Office, wilfully and maliciously, with intent to injure 
any person, either opens or causes to be opened any 
lettor which ought to have been delivered, or does any 
act whereby tho due delivery of a letter to any person 
is prevented or impeded, sliall bo punishable with i m -  
prisonment for a term which may extend to six 
months, or with fine whicll may extend to five huiidred 
rupees, or with both : 

Provided that nothing in this section shall apply 
to a person who does ,any act to which the section 
applies, if he is a parent, or in the position of a parent 
or guardian, of the addressee, and the addressee is a 
minor or a ward. 

70. Whoever abets the commission of any o[Tence 
punishable under this Act or attempts to commit any 
offence so punishable, shall be punishable with the 
punishment provided for that offence. 

71. I n  every prosecution for an  ofl'ence in respect 
of a mail bag or oil any postal article sent by post, 
it shall be sufficient, for the purpose of the charge, 
to describe the mail bag or postal article as being 
the property of the Post Office, and it  shall not be 
necessary to prove tllat the mail bag or postal article 
was of any value. 

72. No Court shall take cognizance of an  offence 
punishable under any of tlie provisions of sections 5 1 ,  
53, 54, clauses ( a )  and ( b ) ,  58, 56, 68, 59, 61, 64, 66, 
66 and 67 of this Act, unless upon complaint made 
by order of, or under authority from, the Director 
General or a Post Master General. 

CBAPTRII, X 1. 
2 a 2 
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CHAPTER XI. 

S UPPLEME XTAL. 

Zamind ari  78. (1) The Governor General in Council may 
and district Other posts. make rules for the management of any zamindari or 

other district post. 
(2) I n  particu1a.r and without prejudice to tlle 

generality of the foregoing power, such rules may 
declare what portions of thls Act sliall be applicable 
to zamiudari and other district posts and to t h e  

L persons emplog7ed in connection therewith. 
General porn- 74. (1) In addition to the powers hereinbefore 
er tomake conferred., the Governor General in Council may 
rules and pro- 
vision* as to make rules to carry out any of the purposes and 
rules under objects of this Act. 
Act. (2) I n  making any rule under this Act, the  

Govelanor General in Council niay direct that a breach 
of i t  shall be punishable wit11 fine which may extend 
to fifty rupees. 

(3)  All rules made by the Governor General i l l  

Council under this Act shall be publislied in the  
Gazette of India and, on such publication, shall have 
effect as if enacted by this Act. 

Delegation of 75. The Governor General in Council may, by 
powers, other in the Gazette OF India, authorize, either 
then rule- 

pol- absolutely or subject to conditions, the Director 
ers, to Direc- General to exercise any of the powers conferred upon 
tor General. the Governer General in Council by this Act, otller 

than a power to  make rules. 
76. Tile enactments mentioned in the second 

Repeal. schedule are repealed to the extent specified in the 
fourt,h column thereof. 

Saving. 77. Nothing in this Act shall derogate from or 21 G1 

affect the provisions of the East India Company Act, 0.70. 
1780, or any enactment amending or extendiug the  
same. 

THE FIRST SCHEDULE. 
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(The Pirst 8chedule.-Inla~d Postage Rates. 
The Second Xchedul e.-Bnactmenls pepealed). 

T H E  F I R S T  S C H E D U L E .  
INLAND POSTAGE RATES. 

( S e e  sectiolz 7.) 
LETTBRB. 

For  a weight not exceeding half a tola . .  Half Rn anns. 
For n weight not exceeding one tola . . .  One anna, 
For every tola or fraction thereof exceeding one . . . . . . . .  tola Oneanna. 

POSTGARD~. 
Single . . e .  . . .  Quarter of a n  anna. . . . . . .  lieply . . Hal fananna .  

BOOK, PATTERN AND SAACPLE PACKBTB. . . .  For  every ten tolas or fraotirpn thereof Half an anna. 
N E ~ ~ ~ P A P R E S .  

Fo r  a weight not exceeding three tolas . .  Quarter of an anne 
REGISTERED NEWSPAPERS. 

For a weight not exceeding t,wenty tolas . . Half an anna. 
@or every twenty tolas or fraction thereof exceeding . . .  twenty tolas . .  IIalf an  anna. 

PBBCELB. 
For a weight not exceeding twenty tolns , . Two annas. 
For a weight not exceeding forty tolas . . Four annas. 
Fo r  every additional forty tolas or fraction theleof . . . . .  exceeding forty tolae Four annas. 

Year. 1 
XIV Tho Indian Post OfFice Act, I Tbe whole. - I 

THE SECOND SCHEDULE. 
ENACTMENTS REPEALED. 

( See Section 76. ) 

I Publications So much as is unrepealed. 

No. 1 Short title. 

Aot, 1882. 
111 The Indian Crirni~ial Law Secticn 7. 

Atnend~nent Act ,  169.5. 
XVI The Indian Post Oflice Act The whole. 

Extent of repeal. 

- .  - 

I (1866) Arncndrueut Act, 1 
i89ti: 

XLY Tho Indian Short Titles So much as relates to Aot 
Act, 1897. I 

XVI of 1896: 


